
CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

C_P.NO,273/2003 IN 0,A.NO,2697/2002

Thrusday, this the 28th day of November, 2003

Hon°ble Shri V.K, Ma.iotra, Vice Chairman fAl

Hon'ble Shri Bharat Bhushan, Member fJ)

1, Badloo Ram

3 / o S h r i B u d f'l S i n q I'l

2.. R a q h u h a n d a n P r a s a d „

S/o SHri Sarnai Sinqh.,

3. Om Prakash,

S / o S h r i R a m C h a n d e r

4 , R a .1 i n d e r- K u rn a r „

S/o Shri Charder Prakash

5, Rarn Prasad,

S / o 3 h r i H a r b a n s; „

6„ Mohan Sinqh,

S/o Late Shri Sher Sinqh,,

7 , D e V e n d 0 r a K u m a r

S/o Shri Hem Ra.i „

-AddIicants

(By Advocate : Shr i G .. D „ Bhan da r i )

Versu

1. Shri A.i ay Prasad „

Secretary„

M i n i s t r y o f D e f e n c e

Giovt., of India,
New Delhi,

?hri B„
p  p

an war

A d d 1 _ D i rector Gen e r a ]. R V ( R V -1 )
Quarte^r Master General''s Bi-anch,

A r m y HQ, W e s t B1 o c k N o 3 „

R , l< „ P u r a rn „ N e w, D e 1 hi,.

Shri Briq, S ..K „ Sareen,,

S r, R e c o r d 0 f f i c e r-,

R e iTi o u n t V e t e r i n a r v

R,. V„C, Records,

Meerut Cantt, (UP).,' -

Shri Briq Narain Mohantv

Commandant

En quins Breedinq Stud,,

Babuqarh fUP)„

.5 „ S it r i R „ K, ,. S i n q h a 1

C.D„A„ ("Army),

M s; e r u t C a n t i:,. (U P ) ,.

( B y A d y o c a t e " -3 h r i A „ K „ B I'l a i" d w a )

-ResDon dents



ORDER (Oral")

L, e a r n e d c o u r'l s e 1 h e a rxi ..

2 „ A n a s s u r a n c e a s bee n ci i v e t'l o n the oar t o f

the resDondents by their learned counsel that

r e s D o n d e n t s q e n u i n e 1 y i ti t e n d t a k i n q a o o s i t i v e

d e c i s i o n f a v o u r i n q t he a \:> d lie a n t s i n r s q a r d t o t l'i e i r

claims and as such respondents should be granted

reasonable Deriod for doing the same,. As such„

r e s D o n d e n t s a r e q r a n t e d t i rn e til], 3 i1... 2004 f o r

granting the claims of the applicants as promised,.

3„ In view of this undertaking of the

i" e s p o n d e n t s „ 't h i s C P i s d i s p o s e d o f w i t h 1 i b e r t y t o

the applicant to come up again if the responderrts .do
iS—

not take a positive decision as stated above the

stipulated period., Notices to the respoi'idents are

//

d isc ha rqi^d „

(Bharat Bhushan) fV.K.Ma.iotra:)
Member CJ) Vice Chairman CA)

/ 1^'^/


